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MINISTRY OF REHABILITATION

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos, 71, 72 and 127 relating
to the Ministry of Rehabilitation for
which four hours have been allotted.

Seventyeight cut motions have been
tabled to these Demands. Hon. Mem-
bers desirous of moving cut motions
may hand over at the Table within
15 minutes the numbers of the selected
motions. Hon, Members are already
aware of the time-limit for speeches.

DrEMAND No. 71—MINISTRY OF REHABI-
% LITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 30,890,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Ministry of Rehabilitation’.”

Demanp No. 72—EXPENDITURE ON Dis-
PLACED PERSONS AND MINORITIES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,59,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Expenditure on Displaced
Persons and Minorities'.”

DeMAND No. 127—CAPITAL OUTLAY OF
THE MINISTRY OF REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 20,32,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation’”
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Pandit Thakur Das Bhargava. I
would request him to confine his
remarks to 20 minutes. We have got
only four hours.
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for =4 W X & Y ag W faer wEaT
% 38 & 37 Al €7 qqdwT &
farq, oy sarg wteg & fad s
@A § ) axg ¥ W owT @
aTgT F faT FT W@ § a7 3T A wEA
Ty fF g w1 AT & feyr &) i
T ¥ fad Qo—y e wyar frwifaa
Tg SR ®IG  wT AIAAT AEY &)
afsT 7g Y, 000 wRfAAT F TAA
% 3g v I & faey wifqe | & &Y
TEmEfE T aA A g wo®
I1d, fRaT 93 BYE 6T A T A T T
e f& qom = wdfy | S Fedfafazaq
fafrezx g & 99 #1 #1737 q99
TE qH AL T AT I qw 5 gl
g & ffafadgr 7 & org o 9a
®T IT FH T WY KT AT F
®TE g6 TG0 & 1 0 AT T WAA A
& foa &1 oy ¥ g 7Y fear &) @ AdY
aawar & wrg &4 T A0 &, T qrqA
wf 1A wrw ¥ 47 @y & ar wqr
A Y | T I TT TATEZ F7 LA H(T T
o0 FAE &I &S Prar &, gafad
| BT 5 FH B AT B KT g
s wifgd | fag @g W,000 WA-
frat &1 §r Fava g &, W A qga
& qraeT § a3 1 A9 F7GFAT 77
arar aifgd | & w7 #y fagma & a4
FTAT AZA § & AT g7 000
arzfagl & gram w1 74 |

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): There is only one personal
explanation I want to give. I have
not been offered any job anywhere
whether as a Governor or as an Am-
bassador.

& g 9T WIAT WFA KT AT FIAE
& FAFH AT AT § T g A
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® a@ gear g v agt wen W g
qF g A A ¥

dfea srge e WA ;AR T A
qa aE o1 | &fww & A aman g
o T Wt ¥ Qg R Wi e
T AT AR & 91 T FIW A FEAT
arEY §, a1 WY 29 W F KT TR
w3 | & A I g fF W W
FHyFME A A 7 o A
§ =g dv & Ag o & W fow S
¥ & X & o A A IF AW A
#fwr 0 qonfen ag & e oo &
qT 1 T ¥ KT GIE HCA AE, ¥
TRINAFF AT

¥ o g fe dgwom =W
N qq KA WY A9 A A CATRY R

Mr. Speaker: Hon'ble Member
should now conclude. I have already
given him 30 minutes. He may take
two or three minutes more.

Pandit Thakur Das Bhargava: I
conclude.

Mr. Speaker: Shri Prabhat Kar.
(Interruptions.)

Shri Prabhat Kar: I will speak to-
morrow.

Mr. Speaker: I would not call him
tomorrow. Hon. Members cannot
dictate to me when and how I should
call. Some Members write to me
saying. “Call me before lunch or after
lunch; the train is in the station” and
g0 on. I am really surprised.

Shri T. B. Vittal Rao: We have
revised the decision and we have put
in the name of Shri H. N. Muker-
jee to speak on behalf of our group.
I am sorry we did not communicate it
to you.

Mr. Speaker: Where is that hon.
Member now? I have got a letter

APRIL 11, 1860

———JUr~Tren——TTTe

only from Shrimati Renu Chakra-
vartty. Both of them arc not here.
Shall I reserve the whole of tomorrow
and day after tomorrow for these
hon. Members?

Shri D. C. Sharma rose—
Mr, Speaker: Shri D. C. Sharma.

Shri D. C. Sharma: Mr. Speaker,
Sir, I rise to speak today with mixed
feelings. It is because our Rehabili-
tation Minister threatens to die by
half. 1 can think of a man who
goes for complete death, a man who
goes in for complete suicide, a man
who goes for complete renunciation,
but our Rehabilitation Minister
wants to survive himself to the
extent of one half of himself. That
is to say, he thinks that the work
of the Rehabilitation Ministry, so far
as the western half is concerned, is
completed and therefore like a sadhu
he should take to vanaprasthashram
from now. When the work of the
eastern half is completed, I am surc
he will take to complete sanyas.

I ask, with this background. has
the work been completed? Has the
work in the western half been finish-
ed? The difficulty with the Rehabi-
litation Ministry is that it lives more
on statistics and on maps and graphs,
but not things which take into con-
sideration human {feelings, human
sentiment, human difficulties and
human problems. It looks upon the
whole thing from an impersonal angle
rather than from a personal angle.
It looks at the whole thing from an
arithmetic angle rather than from a
human angle. When you look at this
human problem of rehabilitation from
the needs of the refugees who have
come from West Pakistan or East
Pakistan, the work is not completed.

While this Ministry is completing
one aspect of the work it is also
creating another problem along with
that. There are some insects....

Mr. Speaker: How can he answer
this general thing? What are the
specific points of the hon. Member?
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Shri D. C. Sharma: I am coming to
that,

Mr. Speaker: By that
time would be over.

time his

Shri D. C. Sharma: There are cer-
tain things which go on multiplying
themselves. For instance, you re-
member, Sir, about 7,000 employees
of the Rehabilitation Ministry are
going to be retrenched. What do you
think of a Ministry which leaves be-
hind the trial of 7,000 young un-
employed persons? The other day
we were told that some of the officers
are also going. I am glad that the
officers also will be retrenched.
Formerly, we used t have poor
clerks, poor chaprasis there who used
to be retrenched. It redounds to the
glory of the Rehabilitation Minister
that he has succeeded in retrenching
some officers also. But what do you
think of this Ministry.

Mr. Speaker: Has he any idea as
%o how many out of these are refu-
gees?

Shri Mehr Chang Khanna: I could
not give the flgure off-hand but
possibly a preponderance of them
would be displaced persons. But I
am not sure.

Shri D. C, Sharma: While it is
going to wind itself up, it is also
thinking of winding up the homes of
several thousand employees. I must
say to you in all honesty, in all humi-
lity, that you were kind enough to
constitute a committee, an ad hoc
committee of Members of Parli t,
who should try and see that these
poor retrenched employees do not
suffer inordinately. 1 also know that
through your good services, through
the kindness of your mind, therc has
been some clearing of the jungle, a
little clearing of the jungle. Bui I
would ask you: why is it that these
notices were served on these persons
one month or two months or three
months in advance? Why is it that
the Ministry did not have a forecast
of what was to come? Why is it
that the Ministry did not think of
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these things in advance of the dooms-
day? So, how can you think of
winding up this Ministry when it is
going to gamble with the careers of
7,000 of your employees.

Again, my guru, Pandit Thakur
Das Bhargava, referred to retrenched
persons who belong to  Scheduled
Castes. I know that we must give
our best to the Scheduled Castes, but
Scheduled Castes are not scheduled
clerks. I do think that those pcople
should be integrated into an earning
group of our society and unless that
is done, I think this Ministry has no
right to proclaim its suicide,

Shrl Palaniyandy: That too after
13 years of service.

Shri D. C. Sharma: I have been
saying all these days that this Miu:s-
try has so many loose ends, so far as
its work is concerned. It has left so
many things undone. Its complete-
ness lies in incompletencss. Its work
is finished, but it is finished in an un-
finished manner.

Mr. Speaker: Why not the hon.
Member suggest some remedies?

Shri D. C. Sharma: I am going to
suggest that. Either the Government
of India should appoint an asse-s-
ment committce of the work done
by this Ministry or, if the Govern-
ment of India is not going to do that,
I think you, Mr. Speaker, should
appoint a committee, an ad hoc com-
mittee of the Members of Parliament
to see how far the work in tne
wes'ern section of this Rehabilitation
Ministry has been completed.

Shrl C. K. Bhattacharya (West
Dinajpur): Also the eastern section.

S8hri D. C. Sharma: I will come to
that also. They should not he im-
patient.

That is the first thing that T would
say. Something has been stated
about the Kingsway camp people. I
wish that every Member of this Par-
liament, whatever party he may
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belong to, Congress or non-Congress,
Socialist or non-Socialist, whatever
his party may be, should visit the
Kingsway refugee camp; I should 10t
say ‘visit’, I should call it a pilgri-
mage to the temple of Daridranara-
yana, because the most unfortunate
specimen of our refugees are left
there.

In what condition do they live there?
It is not possible for me to describe
that. They live in appalling, de-
humanizing conditions there. I have
been there and I tell you the condi-
tion of those refugees has haunted me
all thesc days and nights. I am a
very thick-skinned man, a hardened
man. I would not have lived all these
years if 1 had not been like that. But
I felt unhappy and I still feel unhappy
when I think of thosc Kingsway Camp
refugees. Unless they are properly
rehabilitated, I think the hon. Minister
will be doing injustice to himself, to
the Government of India and to the
cause of the refugeces by saying that
the work has been completed. 1 would
ask cvery hon. Member of Parliament
to go there. If they go there I am
sure they will bear me out that while
describing the condition of those
refugecs I have indulged not in over-
statement but in understatement.

Then I would say that this Ministry
has been very good in giving grants
to educational institutions. I have not
been able to understand the principles
which this Ministry has evolved in
giving those grants. Some refugee
institutions have been given grants
which are very very high. 1 do not
know what principles they have
followed. At least I fail to under-
stand them. For instance, some insti-
tutions which were not uprooted from
Western Punjab have been given sums
of a lakh of rupecs or something more
and some institutions which have
come from West Punjab after having
been uprooted have not been given
that much. I have therefore to say
that the hon. Minister should tell us
as to what principles have guided
bhim in giving grants to the uprooted
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institutions or in giving grants to these
institutions whether uprooted or not
uprooted. I would like to have from
him a very firm answer to this ques-
tion. It is because whenever I go to
the Punjab people tell me that these
grants are being given in a way which
they cannot understand. I do not
want to put it very strongly. So this
is another point that I want to make.

Again, I would say that there is
another class of refugees that we have
got in our country now. We have
recognised them. Formerly we did
not recognise them. They are the
refugecs from the Pakistan held area
of Jammu and Kashmir. We have
now tried to do something for them.
But I would say to the hon. Minister
that these persons are as unfortunate
as the persons from East Pakistan.
These persons cannot give certificates
of their land. How can they get
certificates of their lands? These per-
sons cannot give you an inventory of
the property that they have left
behind. They cannot do so. It is
because their territory, their home is
forbidden for them. I would there-
fore say that the Ministry should do
something in the matter and revise
the scale of grants and loans and
subsidies so far as these refugecs
from Kashmir are concerned.

Mr. Speaker:
time is up.

The hon. Member's

Shri D. C, Sharma: Now I shall
take two minutes more. I think I

have not spoken already for 15
minutes.

Mr. Speaker: I have no objection to
giving him two minutes more. But
let him not say that he has not taken
15 minutes.

Shri D. C. Sharma: I was submit-
ting very respectfully that one of the
most difficult duties laid upon this
hon. Minister and one of the duties
which he was in a better poeition to

¢ discharge than anybody else was that
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he should be able to settle the out-
standing claims with regard to the
refugees beween India and Pakistan,
That was one thing. Our Minister
has gone there, and he has many
friends there.

Shri Mehr Chang Khanna: One has
been assassinated, and the other has
gone to England.

Shri D, C. Sharma: I am sorry for
him, but I was saying he has so many
friends there. He goes there, and I
tell you he always come back empty-
handed, almost empty-handed. What
about the Immovable Property Agree-
ment? It has worked, but it has
worked in a way which shows that
this has been treated as a joke, I am
sorry to say. Then there are claims
for pensions provident fund of dis-
placed persons. What has happened
to them? I ask the Minister what has
been done with regard to the transfer
of insurance policies. 1 ask the
Minister what has been done about
the verification of the services and
emoluments of displaced persons for
the purpose of calculation of pensions.
So many persons are there who have
not been able to draw their pensions
up to this time because the facts are not
available. What has happened to the
contractors’ claims? What has hap-
pened with regard to the recovery of
co-operative societies’ dues? In my
former constituency there is a very
flourishing co-operative society, and
they have lost so many lakhs of rupees
on account of that, they have not got
any books.

What effort has the Minister made
so far as the solution of our disputes
with Pakistan is concerned? When
Pakistan has been in a tough mood,
our Minister has gone there; when
Pakistan has been in a friendly mood,
our Minister has gone to Calcutta or
stayed in Delhi. 1 think our Minister
should have struck the iron when it
was hot. When the relations between
the two countries were tmproving. he
should have done something, bu
did not do anything.
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Therefore, 1 say that this aspect of
the work of this Ministry is some-
thing which makes me very unhappy.
With his diplomatic ways, with his
fine methods, with his charming
manners, with his fine powers of
specch, with his Northwest Frontier
background, with his friendships in
Pakistan, this Minister should have
been able to do somecthing with
Puakistan, but I contemplate his record
here as in other matters with a grecat
deal of unhappiness.

This Ministry has done many good
things, 1 do not deny it, but I say
there are also many things which it
ought to do, which have not yet been
done, and the Minister goes about
saying he is going to wind up the
western part of his Ministry. I cannot
understand why he is going to wind
it up. Does he mean to say that he
will paralyse his right hand while his
left hand will be working? No, I want
both his hands should be working
together. The western and eastern
sections should be working togcther.
The emphasis may be on the eastern
part now than on the western par:,
but you cannot go to the people and
say that you have finished your work.

In this world, nobody is able to
finish his work. I will conclude my
remarks by quoting a line from
Robert Browning. He says in one
place:

“Compare the petty done with
the undone vast.”

That is the life of all of us, but so
far as this Ministry is concerned, it
is a case of almost nothing done and
undone vast, and yet this hon. Minis-
ter goes about saying that he is going
to wind up this Ministry. I tell you
we will not let this Ministry to be
wound up till every refugee from
West Pakistan or East Pukistan....

Ch. Ranbir Singh: Went back.

Shri D, C. Sharma: ..is settled
properly. This man from Hariyana
wants them to go back. And if he is
a land holder, he has a Jnd, he has
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a home, he has some source of gain-
ful employment, his children are able
to receive education and he has a
future. He is not always saying to
himself, “I was like this there. What
am I now?”. No. He will say to him-
self, “I was like this in West Pakistan,
I was like this in East Pakistan but
I am much better now”.

That is the attitude from which the
hon. Minister should approach his
work and if he does that, I am sure
he will earn the gratitude not only
of the refugees but also the gratitude
of the 40 crores of people. After all,
the refugees are a part and parcel of
the Indian population and, therefore,
I think by putting them stable on
social, economic and other grounds he
will be doing something which will
be very useful.

Mr. Speaker: The hon. Member's
time is up.

Shri D. C. Sharma: I wanted to say
something about Dandakaranya. But
you have rung the bell and I take
my seat.

Shri C. K. Bhattacharya: Mr.
Speaker, Sir, I am thankful to you
for giving me this opportunity to take
part in this debate. In fact, I shall
take the cuc from my hon. friend
Shri D, C. Sharma who preceded me.

Before doing that, I would like to
offer the hon. Minister an opportunity
to clarify a difficulty which we have
been facing in Bengal since a dispute
arose between the State Government
and the Union Ministry of Rehabili-
tation over the fate of the refugees
and over the sending of the refugecs
to Dandakaranya.

A few days back in the Bengal
Legislative Assembly there was a dis-
cussion over this question and in the
course of that discussion one Member
from the Opposition, Shri Siddarth
Ray put before the Assembly mnﬂ-
dential minutes of what happ
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Rehabilitation and the State Minister
of Rehabilitation. He did not disclose
from where he got those minutes. On
the side of the Government, Shri
Shankar Das Banerjee who was the
ex-Speaker, himself produced those
very minutes. He said, “I have got
those minutes from the Government
and I challenge Shri Ray to state from
where he got them”. To that ques-
tion of Shri Bancrjce, Shri Ray did
not give any rcply. But afier that
there has been a publication in a
paper and I believe the hon. Minister
knows that paper very well, a Bengali
Daily of Calcutta in which it has been
categorically stated that those confl-
dential minules passed to Shri Ray
from the Union Minister of Rchabili-
tation.

Shri Mehr Cband Khanna: Before
the hon. Member proceeds any further
I want to clarify this and I am pre-
pared to satisfy my hon. friend that
I passed out nothing. I may also
clarify the position herc that when
meetings are held......

Shri Aurobindo Ghosal: The hon.
Minister may clarify it later.

Mr, Speaker: Let him do it now.

Shri Mehr Chand Khanna: When
meetings are held between the Gov-
ernment of India and the State Gov-
ernment, whether st the Minister’s
level or at the Secretary’'s level, these
minutes arc recorded. Then copies—
not one, two, three or four—in very
large number are distributed all over,
I mean, within the Government of
India and the State Government.
Now, I have an oflice in Delhi. If the
meeting is held which has a bearing
between Bengal and Delhi then copies
will ' madec out and five of them
witl be sent to my office here. If u
meeting is held between me and the
State Government, ten copics, if I
mistake not—maybe five, are made
out, which are gsent in addition, to
the officers who attended these meet-
mgs So, these documents are not

between the Union Minister of

doc t which can be called
confidential or secret. These are
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minutes of meetings held between
Ministers and Secretaries, which are
available both in the State Govern-
ments and in the Government of
India, and might also be available in
Dandakaranya and other places,
because if I have to keep the other
departments of this Ministry posted
in all these things, then they must
have them.

19 hrs.

Shri Aurobindo Ghosal: How could
it go to Mr. Roy?

Shri Mehr Chand Khanna: 1 can
only tell him that he belongs to the
Opposition. He had never been a
friend of Shri Mehr Chand Khanna
.or Shri P, C. Sen or Dr. B. C. Roy.
He was a man who resigned on a
certain issue from the Cabinet of
Dr. B. C. Roy. How he got them, it
ig for Shri Ghosal to find out, and I
hardly know that gentleman.

Shri Auorobindo Ghosal: But the
papers accuse you and say that you
briefed him to save your face from
the Congress.

Shri Mehr Chand Khanna: My mis-
fortune has been that whatever is said
in a particular paper, Bengali vis-a-
vis non-Bengali is generally accepted.

Shri S. M. Banerjee: No, that is a
charge against the hon, Minister. How
can he deny that?

Shri Tangamani: Anyway, it has
appeared in the papers, and a reply
has to be given.

Mr. Speaker: Leave that alone.
Here is the answer of the hon.
Minister.

Shri C, K. Bhattacharya: In this
particular case, it has been rather
unfortunate that the hon. Minister
has brought in the question of Bengali
versus non-Bengali. The question was
this. How could confidential minutes
-or minutes which were considered to
be confidential leak out to an Opposi-
tion Member; while Members on the
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side of the Congress were complain-
ing that they did not get those
minutes, how could they go to the
Opposition? If the minutes were
meant for open circulation, I believe
the Members on the side of the Con-
gress would have been posted with
them. But, I believe that the hon.
Minister may remember that Dr.
Maitreyi Bose made this specific com-
plaint in the Assembly that she,
belonging to the Congress Party had
not got those minutes, and yet, on the
Opposition side, Mr. S. Roy had come
forward and brought those minutes
in the face of the Government .

Shri Mchr Chand Khanna: May 1
intervene once again? I make a state-
ment as & Minister in this House, and
I would very much expect that my
version should be accepted.

I wish to tell the House one thing
more that this cpisode is a very
unfortunate one. But a few days
before when the debate was going on
in that very House, about rehabilita-
tion in West Bengal and Danda-
karanya, a Decputy Minister of the
West Bengal Government read out
cxtracts from a letter alleged to have
been written by Mr. Profulla Scn to
me. That letter was read out in the
West Bengal Assembly., It is for
Shri Bhattacharya to find out
who gave that letter to the Deputy
Ministcr—and it is the Deputy
Minister of Rchabilitation—I would
say that that was not a confi-
dential letter; that was a letter
written by her Ministry to me; and
extracts from that leiter were read
out in that House.

Then, on the second debate, extracts
from records of mertings which have
been held between us and the State
Governments were rcad out by some
Opposition Members. It is most un-
fortunate. I accept it. But it was not
I who gave any minutes to the Deputy
Minister. T would like Shri C. K.
Bhattacharya to enlighten the House
on one point. Does he also suspect
me that the copy of the letter alleged
to have been written to me by
Mr. Profulla Sen, which was read out
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by the Dcputy Minister of Rehabili-
tation was also given by me to her?

An lon. Member: Yes.

Mr. Speaker: The hon. Member
Shri C. K. Bhattacharya may continue
on the next day.

The hon. Members may now move
their cut motions relating to the
Demands under the Ministry of
Rehabilitation subject to their being
otherwise admissible.

Failure to rehabilitate displaced
persons in Dandakaeranya

Shri S. M, Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced to Re. 1.”  (1541)

Failure to give alternative employ-
ment to the retrenched employees of
the Rehabilitation Ministry

Shri S. M, Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced to Re. 1.” (1542).

Question of selling plots of land on

which the displaced shopkeepers in

Uthasnagar have constructed their
shops

Shri Parulekar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1567).

Question of recovering ground rent
from 1949 onwards fjrom displaced
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High prices demanded from mnon-
claimant displaced persons for pur-
chasing tenements in Ulhasnagar
allotted to them

Shri Parulekar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation”
be reduced by Rs. 100.” (1569).

Decision to recover arrears of rent
since 1949 from the non-claimant
displaced persons in Ulhasnagar for

tenements occupied by them

Shri Parulekar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs, 100.” (1570).

Policy of selling tenements in Ulhas-
nagar to displaced persons

Shri Parulekar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1571).

Question of selling plots of land on

which the displaced shopkeepers in

Chambur and Ulhasnagar have
constructed their shops

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1760).

Need to stop recovery of ground rent
from 1849 onwards from displaced
shopkeepers for shops constructed by

them in Chambur and Ulh

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1761).

Prices demanded from non-claimant

shopkeepers for shops eommctrcd by
them in Ulhasnagar

Shri Parulekar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation®
be reduced by Rs. 100.” (1568).

displaced persons for purchasing tene-
ments allotted to them in Chambur

and Ulhasnagar
Shri Assar: I beg to move:
“That the demand under the

head ‘Ministry of Rehabilitation®
be reduced by Rs. 100.” (1762).
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Need to revise decision to recover

arrears of rent since 1949 from the

non-claimant  displaced persons in

Chambur and Ulhasnagar for tene-
ments occupied by them

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1763).

Need to change policy regarding sell-
ing of tenements in Chambur and
Ulhasnagar to displaced persons

Shri Assar: I beg to move:

“That the demand under the
vcad ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1764).

Failure to provide proper education
facilities to displaced persons

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1765).

Failure of the Dundakaranya Scheme

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
to Re, 1.” (1681).

Failure in the rehabilitation of dis-
placed persons in West Bengal

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
to Re. 1.” (1682).

Need to treat Scheduled Castes
displaced persons on equal footing
with other displaced persons

Shri B. K. Gaikwad: I beg to move:

‘“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100.” (290).
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Need to abolish separate camps for
Scheduled Castes displaced persons

Shri B. K. Gailkwad: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs. 100.” (291).

Need for providing employment to-
displaced persons in Taherpur colony

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs. 100.” (1669).

Need for establishing industries in
Taherpur Colony

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs, 100.” (1670).

Need for immediate financial help.
to displaced persons in Taherpur
Colony.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs, 100" (1671).

Failure to establish industry in
Gayeshpur Colony.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100.” (1672).

Failure to provide employment to
displaced persons trained in Train-
ing Centre in Gayeshpur,

Shri Prabhat Kar: I beg to move:

‘“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced-
by Rs. 100.” (1673).
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Failure to provide employment to
displaced persons trained in Kho-
shbasmahalla Training Centre

Shri Prabhat Kar: I beg to move:

“That the demand under the -

head‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100.” (1674).

Failure to provide medical facilities in
various camps for displaced persons in
West Bengal

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs, 100.” (1675).

Need for expeditious sanction of
Bynanama Schemes

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rechabilitation’
be reduced by Rs. 100.” (1676)

Need for regularising squatters’
Colonies expeditiously

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1877)

Failure to provide proper medical
facilities for displaced persons
suffering from T.B,

Shrl Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation®
be reduced by Rs. 100.” (1678)

Procedure of granting business loan
Shri Prabhat Kar: I beg to move:

“That thc demand under the
head '‘Ministry  of Rehabilitation®
be reduced by Rs. 100.”  (1679)

Procedure for giving agricultural loans
to displaced persons
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rechabilitation®
be reduced by Rs. 100.” (1680)
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Failure to provide education facilities
to children of displaced persons

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs, 100.” (1683)

Failure to rehabilitate displaced per-
sons in various Camps in West
Bengal

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rchabilitation’
be reduced by Rs. 100.” (1684)

Failure to provide proper marketing
facilities for the goods produced by
the Training Centres in West Bengal

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1685)

Failure to develop cottage industries
in various Townships and Colonies
of displaced persons in West
Bengal

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1686)

Difficulties of the displaced persons cf
Rabindranagar Colony, Chandra-
nagore to get medical relief.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1687)

Grie of displaced persons of
Tumeh Camp in Hoogly District
regarding education of children

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1688)



Failure to stop eviction of displaced
persons in Mikir Hills

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1707)

Early closure of displuced persons’
camps in Orissa

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1708)

Failure to rehabilitate displaced per-
sons in Bihar

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1709)

Need for representation of the West
Bengal Government in the Danda-
karanya Development Authority

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1710)

Need for representation of Andhre
Government in the Dandakaranya
Developmeng Authority

Shri Aurobindo Ghosal: 1 beg to
move:
“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1711)

Need for arrangement of irrigation
facilities in Dandakaranya

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the

head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1712)

Necd for adequate arrangement of
drinking water in Dandakaranya

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1713)

Need for replacing tents of displaced
persons’ camps in Dandakaranya ty
huts

Shri Aurobindo Ghosal: I beg to:
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1714)

Inadequate number of tractors for
reclamation and cultivation works
in Dandakaranya.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1715)

Irregularities in the allotment of
contracts in Dandakaranya

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Ministry of Rehabilitation®
be reduced by Rs. 100.” (1716)

Inadequacy of roads in Dandakaranya

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation®
be reduced by Rs. 100.” (1717)

Failure of normal agricultural prodwuc-
tion in reclaimed lands of
Dandakaranya

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation”
be reduced by Rs. 100.” (1718)



Stoppage of maintenance grants to
displaced persons in Dandakaranya

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1719)

Working of the Dandakaranya
Administration

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1720)

Ab of educational facilities in
Dandakaranya

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.” (1721)

Absence of medical facilities in
Dandakaranya

Shrl Aurobindo Ghosal: I beg to
move:

“That the demand under the
head 'Ministry of Rehabilitation’
be reduced by Rs. 100.”  (1722)

Failure to make annhouncement regard-
ing the title of the displaced per-
sons to their allotted lands in
Dandakaranya

8hri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Mistry of Rehabilitation’
be reduced by Rs. 100" (1723)

Failure to give assurance regarding
the firation of rent on '‘Khas lands’
Dandakaranya

Shri Aurcbindo Ghosal: I beg to
move:

.
“That the demand under the
heud ‘Ministry of Rehabilitation®
be reduced by Rs. 100.” (1724)

Stoppage of educational help to the
displaced students in West Bengal

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expznditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100.” (1725)

Irregularities in the distribution of
loans to East Bengal displaced
persons

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100.” (1728)

Failure to improve the sanitary condi-
tions of the displaced persons camps
in West Bengal

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100"  (1727)

Hardships faced by displaced persons
due to the findi of the Scr ing
Committee

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100" (1728)

Inadequate amount sanctioned for
house-building loans

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expenditure on displaced
persons and minorities’ be reduced
by Rs. 100.” (1729)
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Closure of displaced persons’ camps in
West Bengal

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100.” (1730)

Stoppage of doles to displaced persons

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expend’ture on Displaced
Persons and Minorities’ be reduced
by Rs. 100.” (1731)

Need to regularise displaced person’s
colonies of West Bengal

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs. 100.” (1732)

Need for re-introducing the Bainapatia
Scheme in West Bengal

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head 'Expenditure on Displaced
Persons and Minorities' be reduced
by Rs. 100.” (1733)

Need for reclamation of waste lands in
West Bengal for displaced persons

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs, 100.”  (1734)

Need to absorb displaced persons in
West Bengal in industries

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100.”  (1735)

CHAITRA 22, 1882 (SAKA)
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Failure of the Dandakaranya Scheme
Shri Assar: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs. 100." (1731)

Failure to give employment to all dis-
placed persons

Shri Assar: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities’ be reduced
by Rs. 100.”  (1767)

Failure to give proper medical facilities
to displaced persons in various
colonies

Shri Assar: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs. 100.” (1767)

Need to develop cottage and home in-
dustries in various townships and
colomies of displaced persons

Shri Assar: 1 beg to move:

“That the demand under the
hcad ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs. 100." (1769)

Difficulties and grievances of the dis-
placed persom: from Chambur and
Ulhasnagar regarding sanitation
water and medical facilities

Shri Assar: 1 beg to move:

“That the demand under the
hzad ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs. 100.” (1770)

Irregularities in giving contracts in
Dandakaranya

Shri Assar: 1 beg to move:

‘“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities' be reduced
by Rs. 100"  (1771)
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Failure to fulfil targets of the Danda-
karanya Scheme

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Capital outlay of the Minis-
try of Rehabilitation’ be reduced
by Rs. 100.”  (1689)

Failure to provide drinking water io
displaced persons settled in
Dandakaranya

Shri Prabhat Kar: I bcg to move:

“That the demand under the
head ‘Capital outlay of the Minis-
try of Rchabilitation’ be reduced
by Rs. 100.”  (1690)

Working of the Dandakaranya Deve-
lopment Authority

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Capital outlay of the Minis-
try of Rehabilitation’ be reduced
by Rs. 100.”  (1691)

Failure to provide irrigation schemes
for Dandakaranya

Shri Prabhat Kar: I beg to' move:

“That the demand under the
head ‘Capital outlay of the Minis-
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iry of Rchabilitation’ be reduced
by Rs. 100.”  (1692)

Failure to provide agricultural facili-
ties to displaced persons settled in
Dandakaranya

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Capital outlay of the Minis-
try of Rchabilitation’ be reduced
by Rs. 100.”  (1693)

Failure of the schemes in Dandakar-
anya for rehabilitation of displaced
persons from East Bengal

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Capital outlay of the Minis-
try of Rehabilitation’ be reduced
by Rs. 100.”  (1694)

Mr. Speaker: These cut motions are
now before the House.

19.05 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday, April
12, 1960/Chaitra 23, 1882 (Saka).





